IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH

OoAs No. 725/93 DATE OF DECISION 21=4-93

U.0.1. & OtheTs . eoes Applicant

8odh Raj & Amothers  eeee Respondents

FOR THE APPLICANT cone Sh.R.L.0hawan,Counsel

FOR THE RESPONDENTS  .ese Sh.Pratap Rai,counsel

CR

Hon'ble Member Sh,B.S.Hegde, Member(3d) )

RAL JUDGEMENT

7 delivered by Sh,B.S .Hagde Member (3))_/
bm

SheR.LeDhawan,counsel for the applicant draus &y

attention to tuo documents éhat are annakures A-g & A-9 the same
are not on fecords, He has also agreed to supply the copies to the
Respondents counsel, Sh,Ohawan further submits, that the Labour
Court order dated 8-5-92 is not a valid order and notiin
accordance with the relevant rules, stating” that the Management
has been given an option to either pay him gratuity deducting-

normal rent without interest on gratuity or charge normal penal

rent and pay interest @ 12% on the gratuity to the appliﬁant. -

No doubt the applicant is in occupation of the accommodaticn

unauthorisedly,

With the consent of both the counsel for the
parties and keeping in view of the Labour Court order, the
respondents are heraby directed to release the grztuity amount

subject to the regulgpisatﬁfn of the penal rent payahls

‘...2/..




e S e

U

\by the occupant and maffe the payment of the same or make a

request to the Authority ber adjust the penal rent amount
out of the amounts payable towards grétuity és he deems fit
within two months fram the date of receipt of this order,
The payment of gratuity amount and the recovery of the penal
rent from the applicant.should be simultaneous and on
receipt of the seme by the applicant{ he should vacate the

quarter immediately thereafter,

In the light of the above, this O.A. is

disposed of but no 6rder as to costs,

{B.3 HEGDE )
MEMBER (J)



